IN THE HON ’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN

ZONE BENCH, CHENNAI

APPEAL NO. 39 of 2023

IN THE MATTER OF: -

Sreerossh Developers (P) LTD

Versus

... Appellant

The Kerala Coastal Zone Management Authority and Ors. .... Respondent

INDEX
S.No Date Particulars Page No
1. - Counter filed by the Respondent-1, KCZMA 1-8
2. 12.3.2023 | Reply from Respondent 1 to the Project 9-10
Proponent.
3. 116.06.2015| So0.1599(E), amendment to CRZ notification, 11-13
2011.
4, 14.05.1984 | Kerala Building Rules, 1984 14-15
5. 28.06.2016 | MOEF&CC Clearance based on GO allowing | 16-17
FAR 2.5 Only for Cochin Corporation Limit.
Filed by:

Dr. PRABHU GONDRI

Standing Counsel KCZMA.
Mob. No. 9444398701
Prabhu.ijs@gmail.com

Counsel for Respondent No. 1




IN THE HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN
ZONE BENCH, CHENNAI

- APPEAL NO. 39 of 2023

IN THE MATTER OF: -

Sreerossh Developers (P) LTD ... Appellant
Versus

The Kerala Coastal Zone Management Authority and Ors.  ...Respondent

COUNTER AFFIDAVIT FILED ON BEHALF OF THE KERALA
COASTAL ZONE MANAGEMENT AUTHORITY (KCZMA)

Filed by:

Dr. PRABHU GONDRI
Standing Counsel KCZMA.

Mob. No. 9444398701
Prabhu.ijs@gmail.com
Counsel for Respondent No. 1



IN THE HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN
ZONE BENCH, CHENNAI

APPEAL NO. 39 0f 2023

IN THE MATTER OF: -

Sreerossh Developers (P) LTD

Reg Off at No. 11/532A,

PK Commercial Complex, Cherooty Road,

Kozhikode, Kerala, India 673032

Rep By Its Senior Commercial Manager

Mr. D. Dhiraj, S/o. Mr. Daulath Ram

Aged about 47 Years ... Appellant

Versus

1. The Kerala Coastal Zone Management Authority
Represented by its Member Secretary,
K. S. R. T.C. Terminal Thampanoor,
Thiruvananthapuram, Kerala 695001.

2. Kannur Municipal Corporation,
Represented by its Secretary,

P B No: 39
Kannur District, Kerala — 670001. .... Respondent

COUNTER AFFIDAVIT FILED ON BEHALF OF THE KERALA
COASTAL ZONE MANAGEMENT AUTHORITY (KCZMA),
RESPONDENT -1.

I, Mr.Suneel Pamidi, Member Secretary, The Kerala Coastal Zone

Management Authority (KCZMA), Kerala having office at 4th Floor, KSRTC Bus

Terminal, Thampanoor, Thiruvananthapuram-1 solemnly affirm and sincerely state

M

as follows:



[a—

I am filing this counter affidavit on behalf of the 1™ Respondent/KCZMA
herein and as such I am well acquainted with the facts and the circumstances

of the case from the records available in this office.

. I deny the averments and allegations stated in this Appeal No. 39 of 2023

except those are specifically admitted hereunder and put the Appellant to

strict proof of the same.

It is respectfully submit that; the Project Proponent, the Appellant herein has
submitted an application for the NOC of Kerala Coastal Zone Management
Authority for the construction of Residential Flats in the Kannur village, the
application is numbered as File No. 2079/A2/2020/KCZMZ and the same is

annexed herewith as Annexure No. 1.

. It is respectfully submit that: through a letter dated 12.03.2021 requested the

Appellant/Applicant to produce the following,

a. Form 1 Application authenticated by the Secretary, Kannur

Municipal Corporation.
b. CRZ Status Report.

c. Revised plan limiting FAR as on 19.02.1991 as per clause 8.1I(ii)
of CRZ Notification 2011 amended vide S.O 1599 dated

19.06.2015 and the same is annexed herewith as Annexure No. 2

It is respectfully submit that: through Para 11(c) of the Petition the Applicant
clearly accept the fact that KCZMA has requested for revised plan limiting
FAR as on 19.02.1991 as per the Paragraph 8.1I(ii) of CRZ Notification
2011 amended vide S.0. 1599 dated 19.06.2015, Paragraph 8.II(ii) was

amended as follows,

‘(i) buildings permitted on the landward side of the existing and
proposed roads or existing authorised structures shall be subject to

the existing local town and country planning regulations as modified
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Jrom time to time, except the Floor Space Index or Floor Area Ratio,

which shall be as per 1991 level : ¢

But the Applicant has not submitted the revised plan by limiting the FAR as
on 19.02.1991. The prevailing Building Rule during 1991 is Kerala Building
Rule 1984. The Applicant never showed an interest to apply the mind on the
communication from the KCZMA to considering the S.0. 1599 dated
19.06.2015.

. It is respectfully submitted that the Applicant has not applied the mind on
the communication from the KCZMA dated 12.03.2021, instead the
Appellant/Applicant tried to misrepresent the statutes before this Hon’ble
court by just revising the FAR calculation to the comply with Kerala
Municipal Building Rule as on 01.10.2020 which is not at all in the scope of
the Coastal Regulation Zone Notification, 2011. Applicant relying upon only
on the amendments in the Kerala Municipal Building Rules and failed to
look into the CRZ notification amended through S.0. 1599 dated 19.06.2015

which is evident from Para 12 of the Petition.

. Itis respectfully submitted that the following ambiguities might have let to

the erroneous orders,
a. Year 1991
1. The year of Coastal Regulation Zone Notification 1991

ii. In Coastal Regulation Zone Notification 2011, under Para 8 the
cut-off date is 19.02.1991

The above ambiguity was not clearly presented before this Hon’ble
Tribunal in Appeal No. 42 of 2017 which was highlighted by this
Hon’ble Tribunal in the Order, the same is available in the Petitioners

typeset in Page 225.

b. The meaning of the word ‘existing’

M



i. Dictionary or literal meaning

ii. The meaning that should be applied in Para 8 of Coastal
Regulation Zone Notification 2011 before Amendment S.0.
1599 of 2015 is in the Note just below Para &(i). Which
replaces the word existing with date 19.02.1991

This ambiguity is evident in Appeal 42 of 2017.
c. Existing local town and country planning regulations
i. Kerala Building Rule 1984
ii. Kerala Municipality Building Rules 1999
iii. Kerala Municipality Building Rules 2019

Each of the above rules supercedes the previous rules and the rules

were not repealed as stated by the Applicant in Para 12 of the Petition.

d. F.AR1S

i. According to Kerala Building Rules 1984 maximum allowable

F.A.R limitis 1.5

ii. According to Kerala Municipality Building Rules 1999
maximum allowable F.A.R limit without extra charge is 1.5
until amendment GO.[P] No0.82/2017/LSGD Dated: 31.10.2017

increased the limit to 3.

Therefore only Kerala Building Rules 1984 should be applied as
per the CRZ Notification 2011 which restrict the F.A.R to
19.02.1991 level.

e. F.AR.2.5

i. According to Special G.O. for Kochi Municipal Corporation,
the Maximum allowable F.A.R limit in CRZ is 2.5

M/



ii. According to Kerala Municipality Building Rules 1999, the
Maximum allowable F.A.R limit is 2.5 until amendment

GO.[P] No.82/2017/LSGD Dated: 31.10.2017

Therefore in the current petition the NOC is sought for construction in
Kannur Municipal Corporation. In this case according to Kerala

Building Rule 1984, only F.A.R of 1.5 is allowed not F.A.R. 2.5.

f. Applicability
I. Local town and country planning regulations are applicable

throughout the state with certain exceptions.

ii. In CRZ unchecked development activities are not permitted,
this is the main reason for setting the F.A.R to 19.02.1991 level

in the Coastal Regulation Zone Notification 2011.

8. It is respectfully submitted that; all the above ambiguities were well settled
by S.0. 1599 of 2015 amendment to the Coastal Regulation Zone
Notification 2011 which clearly states as follows,

[T

(i) buildings permitted on the landward side of the existing and proposed
roads or existing authorised structures shall be subject to the existing local
town and country planning regulations as modified from time to time, except
the Floor Space Index or Floor Area Ratio, which shall be as per 1991 level

Provided that no permission for construction of buildings shall be given on
landward side of any new roads which are constructed on the seaward side
of an existing road :

Provided further that the construction in CRZ-II area of Goa, Kerala and
Mumbai shall be governed by the provisions of Clause V of paragraph 8. .

It is clear from the amendment that the Building rules which are applicable
prior to 1991 have to be applied. Therefore Kerala Building Rule 1984 was
applied and the Appellant was requested to follow the same and update the
FAR in all our communications. But the Appellant showed least interest in
applying the latest statute which was highlighted by us in all the

Bl
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9. Tt is respectfully submitted that; the Project Proponent was not ready to
comply with the CRZ Notification 2011, therefore in 130" KCZMA it was
decided not to grant CRZ clearance for the construction since the FSI/FAR
of the proposed building exceeded the permissible limit, as stipulated under
Para 8 II (i) of CRZ Notification. The decision was communicated to the

project proponent vide letter No. 2079/A2/2020/KCZMA dated 18.09.2023.

10. It is respectfully submitted that; the CRZ is protected eco-sensitive area and
the development activities which are allowed in other parts of the State
cannot be applied directly. The restriction on development activity is clearly
defined under the CRZ Notification 2011 which have to be applied in letter

and spirit to protect the CRZ eco-sensitive area.

In light of the aforementioned circumstances, [ respectfully pray that the
Honorable Tribunal may dismiss the frivolous appeal with costs, as the
Appellant/Applicant has intentionally omitted a crucial provision of the Coastal
Regulation Zone (CRZ) Notification with the purpose of obtaining favourable

orders. It is therefore pleased to pass suitable order and thus render Justice.

First Respondent

—_—

Solemnly affirmed at "E[\(yuw\ym\mm
-
On this i day of January 2024

& Signed his name in my presence.

Before Me

Member Secretdry
KCZMA
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Che Gazette of India

EXTRAORDINARY
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PART I—Section 3—Sub-section (ii)
putcarkE R caliing
PUBLISHED BY AUTHORITY

| 1244] ¢ feeelt, Hueraw, SF 16, 2015/999 26, 1937
No. 1244] NEW DELHI, TUESDAY, JUNE 16, 2015 /JYAISTHA 26, 1937

aia<or, g AT sreEry uiads gare

aftrg=eT
7% fawelt, 16 577, 2015

FT.30. 1599(3).— HeqT F.AT. 19(37) arg 6 S=ady, 2011 g7 I 77 fAfRaw s afdege=er, 2011 #
Faor derga Fvw F oy, wulawer (d@veor) afgfuam, 1986 % Faw 5 % sutaw (3) ¥ sefiw 9w % oo,
SrETeTI, WA 11, @€ 3, 3TEE (i) ¥ &, Fr.a0. 937(s7) qrrE 31 Wi, 2015 GIRT UF WIET AT=AT Tehriava & 7
oft, st 37 7t safeat &, R sad warfag @ it aaraar of, 39 arde &, Rraar a1 & o § TR &
3 AT i At S v Iuersy w1 4 v o, ars 3T £ afy g s si) e Wi 0w o,

37, I srfarg=aT 7 wiaat aria 31 AT, 2015 &1 SwaT 7 Iuersy FT &7 T off;

T, S aftta wrew srfergmmT 3 S & e sérat o gAY T e T gIRT T H forT T

o, ST, Fea1d FLHTL, qaiqeor (geeror) fam, 1986 ¥ fraw 5 % sufagw (3) % @ (9) & arg ufsa wataxor
(Freeror) srfafaae, 1986 (1986 %1 29) & &meT 3 Y IT-¢TT (1) X IT-eT (2) % &e (V) T Yaed AfRFaT 7 T9nT
X F, AT AR ST stfdrgan, 2011 8 el e deud hed) &, sl —

IF ATERAAT o 47 8 F 37 4y (i) A -

() feoor sfix Sa& |efera wiaf®=t s ara fa s,
(@) o Se- 1 & wefie d@w 2, % 996 (i) % e 77, et e war s, st

“(if) Fa=r|T ST gEATiaT wEwl F GEF gorch i A AT WA A7 e i e, a9
AT FEE AT qF &F AL ST 1991 T F AR g, F vy qwwwwy wwoggr geaifae
farerarer werretar =re Al o % AT A ¥ srerdia 2

2643 G1/2015 (N
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o gt S el S Rl e wew F aqg gors f g afefia f arft g, F gy
g1 T A AT % qiRator iy o AEt 4 ot

TRy 7E S B M, Fe o7 qag F ersre-2 & ¥ afemi 7 8 F g V F Suadl ¥

TR BT 17
[T 5. 3-17011/18/96-3ET-11I]
feroqoy » war SHfeRg=mT IR & TSI, F=TETr, 9T 1, g9 3, ITET (i) W AfagEaT dedie w1..19(3),

arfg 6 sady, 2011 grar werfarg i w5 of o gewsra IUH et wr.a. 651(), ardw 29 AT, 2011 %
gfeT= g i fAsferfa wemTaed! rferg=mTel gy deee o w9

F.AM.2557 (31), AT 22 e, 2013 ;
FHT.3A1.1244 (31), G 30 3rde, 2014 ;

FT.31.3085 (31), T8 28 THaR, 2014 ;
FT.3.383 (31), AT 4 weat, 2015 ;
3T, 556 (37), I 17 HLGd, 2015 ; 3
F3AT. 938 (37), AT 31 AT, 2015 |

S o

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 16th - June, 2015
S.0. 1599 (E).— Whereas, a draft notification under sub-rule (3) of Rule 5 of the Environment (Protection)
Rules, 1986 for making certain amendments in the Coastal Regulation Zone Notification, 2011, issued vide number
S.0. 19(E), dated the 6th January, 2011, was published in the Gazette of India, Extraordinary, Part 11, Section 3, sub-
section (11) vide number S.0. 937 (E) dated the 31st March, 2015 inviting objections and suggestions from all persons

likely to be affected thereby within a period of sixty days from the date on which copies of Gazette containing the said
notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 31st March, 2015;

And whereas, the objections and suggestions received in response to the above mentioned draft notification
have been examined by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the said Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of
the said Environment (Protection) Rules, 1986 the Central Government hereby makes the following further
amendments in the Coastal Regulation Zone Notification, 2011, namely:

In the said notification, in paragraph 8, in sub-paragraph (i),-

(a) the Note and the entries relating thereto shall be omitted;

(b) in clause 11 relating to CRZ-11, for sub-clause (ii), the following sub- clause shall be substituted, namely:-

“(ii) buildings permitted on the landward side of the existing and proposed roads or existing authorised structures
shall be subject to the existing local town and country planning regulations as modified from time to time,
except the Floor Space Index or Floor Area Ratio, which shall be as per 1991 level :

Provided that no permission for construction of buildings shall be given on landward side of any new
roads which are constructed on the seaward side of an existing road :

Provided further that the construction in CRZ-1II area of Goa, Kerala and Mumbai shall be governed by
the provisions of Clause V of paragraph 8.”.

[F. No. J-17011/18/96-IA-111]

BISHWANATH SINHA, Jt. Secy.
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Note: The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (ii)
vide notification number S.0 19 (E), dated the 6th January, 2011 and subsequently by Corrigendum vide S.0 651(E),
dated the 29th March, 2011 and subsequently by-—

1. S.0. 2557 (E), dated the 22nd August, 2013;

2 S.0. 1244 (E), dated the 30th April, 2014;

3 S.0. 3085 (E), dated the 28th November, 2014;
4, S.0. 383 (E), dated the 4th February, 2015,

5 S.0. 556 (E), dated the 17th February, 2015; and
6 S.0.938 (E), dated the 31st March, 2015.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054.



GOVERNMENT OF KTRATLA

Local Administration and Social Welfare (D) Department

*NOTIFICATION
G.O. Ms. 127/84/LA & SWD. Dated, Trivandrum, 14th May, 1984

S.R.O. No. 486/84.—In exercise of the powers conferred by section
344 read with section 222 of the Kerala Municipalities Act, 1960 (14
of 1961), and section 367 read with section 238 of the Kerala Municipal
Corporations Act, 1961 (30 of 1961) and in supersession of the Kerala
Municipal Building Rules, 1968 issued in Notification G.O.Ms. No. 1 10/68/
DD dated the 24th February, 1968, and published as S. R. O. No. 83/68
in Part I of the Kerala Gazette No. 11 dated the 12th March 1968, the
Government of Kerala hereby make the following rules, the same having
been previously published as required by section 345 of the Kerala Muni-
cipalities Act, 1960 (14 of 1961) and section 368 of the Kerala Municipal
Corporations Act, 1961 (30 of 1961), namely:—

XERALA BUILDING RULES, 1984
Cuarter I

1. Short title sxteni and commencement—(1) These rules may be
called the Kerala Building Rules, 1984.
(2)  These rules shall apply in all Municipal Corporations and
Municipalities in the State of Kerala.
(3) They shall come into force at once.
2. Definitions —In these rules unless the context otherwise requires,—
(1) “accessory building” means a building separated from the
main building on a plet, and containing one or more ACCEssOTy Uses;
(2) “accessory use” means any use of the premises, subordi-
nate to the principal use, and customarily incidental to the principal use;
- (8) “advertising sign” means any sign either frec, supported or
attached to a building or other structure which advertises an individual,
a firm, a society, or an cstablishment but does not include name signs of
size 0.30 sq. m. or less;

*Published in Gazette Extraordinary No. 403 dated 15th May,
1984 Vol. XXIX,
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17. Coverage &NN %?3 area ratio (F.AR.) (I) . QQMQM&MWWWWWMMW
bercentage coverage permissible for each occupancy mwmﬂ :ﬁw e pluth
Huomm of 2 building, The floor area ratio or F.AR. values - the
wwﬁw_ Aoor area. AR, shall be calculated as helow:— .

Total floor arca on all floors

TAT o e .
AR Plot area

isi of v 5 scentages

(2) Notwithstanding the provisions of :b,o #.ﬁ aﬁ %mommsqp:mmmm

of coverdge and the F.A.R. value of buildings under ct ...S.nﬂ oceupancies

shiall :oﬁf erceed the maximum permissible values M:@zw MO oo

below. Provided that the f,;?wﬂ..ew&:nm.m.o.wvo,.ﬂmo amwww%o o ined

only in cases where there are specific provisions o1 oﬁrn e

in the development plan of the town or city orin :

planning scheme for the locality: ]

| _, “of buildings with e th Felgut:

Provided furiher that in case of buildings with more ﬁ.rﬂwwwvwmaw ,,.
pancy, the miost Testrictive value of any of these occupancies s apy

TABLE

Coverage and Floor area ratio (F.AR)

. Maxvmum Maxum :NM ]
. _ issihl Permissible
St Building use of occupancy L Qw M.Nwwmw b Mx FAR
No. centage of plot area) . .
5 T CRC)
o LB 1.50-
1 Residential : ; ‘“w 1.50
2 Special Residential u 0 1.90
3 w&cﬁumaoﬁi X . - 95 1.00
4 Institutional (Medical) 40 0.70
5 4 bly . C an . 5
m Wmowmwwbawﬁaﬁ or semi-public business ,mm W,mw
7 Mercantile (Ciommercial) 40 1.20
8 Industrial : 0 200
9 Storage . : 95 0.70
10 Hazardous :

sulation, the area left hehis
. “or the purposes of F.AR. calcu & left beh:y
Moteie! MMWQ mwﬁombabm for the exterior open spaces {front, sid

rear) and interior open spaces depending upon .Mg rmnmrhp
buildings shall be the permissible coverage of the plot.
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Aote 9:The authority shall fix different of F. A. R. for different

lecalities of City/Town depending upon nature of occupancy
and density of population in the area within the over all
frame-work of the Master Plan for the City/Town and in
corsultation with the Chief Town Planner.

Note 3:-~Basement or cellar floors and area between stalls used for

parking or plant room need not be reckoned as floor area in
F.AR. calculation.

I8. Height of Building—(1) The maximum height of any building

.zwﬁ,,wommrm:@nmﬂd:m&moooam:m8%»ei%rom,%nmﬂooﬁmm
TWSI— -

(2) The maximum height of the building shall not exceed
I'.5 times the width of the stroet abutting plus 1.5 times the front yard:

Provided that this height may further be exceeded o the extent
of 3 mewre for every 1 m. by which tl
b

e corresponding portion/floor of the
g 1s sct back from the building line.

b)) If a building abuts on two or more streets of different
' the building shall be deemed to face upon the strect that has the
deater width  and the height of the building shall be regulated by
the width of ikat street and may be continued at this rﬁmrﬂﬁosmzum

Harrower street,

buildings,
vicinity of Airports or Aerodroms,
aeight allowable shall be as stipulated in Table below:

(2)  deredrome  Vicwity height restrictions.—(a)  For
stioctires and nstallations in the
the taaximum

(b) Irrespective of their distances from the Aerodrome, even
beyond the 22 km. limit from the Aerodrome reference point no radio

« or similar type of installations exceeding 152 m. in height should
veted without the prior permission of the Director General of Civil

(¢) No buildint, structure or installation cxceed
specilied in Takle below shall be
ol the concerned Civil or

. ing the height
permitted without prior, concurrence
Military Aerodrome Authority.

(d) The location of slaughter house/butcher house and other
aieas lor activities like depositing of garbage dumps which would generate
the collection of high flying birds like eagles/hawks etc., shall not be per-
nutted within a radius of 10 km. from aerodrome reference point,




No.19-11/2016-LAIE
Miiiistry of Environment, Forest & Climate Change
Government of India
(LA Division)

Indira Paryavaran Bhavan
. Jor Bagh
New Delni-110003
Dated 28 June; 2016
To :

The Member Secretary,
KCZMA,

Science & Technolagy (A) Dept,
Sasthra Bhavan, Pattom P.O.,
Thiravananthapuraim - 4.

Subject: S&ID- KCZMA—CRZ Clearance for the construction of
residential Apartment project "Kent Bay Walch Edakecﬁi”

Reference: KCZMA letter No. 5903/A2/14/KCZMA/S & TD dated
14.06.2016.
Sir,
in consideration of the: commun‘icaﬁan dated 14.06.2016 receivéd from
KCZMA enclosing therewith letters from Cochin Municipal Corporation dated
ﬁﬁ;os,zﬁlszanci Chief Town Planner Ker.ala dated 25.05.2016, the following facts
are evident.
(@) Kerala gailding Rules 1984 was in force at the time when CRZ Notification
1591 came into force and FAR in General for entire State of Kerala was
1.5 and Cochin Corporation was provided special dispensation of FAR upto
2.5 by the exemption orders of the State Government applicable in enfire
territorial }'urisdiction of Cochin Corporation. :

(b) In the specific case for CRZ clearance and permissible FAR in 1991 Chief
Town Planner; Kerala has informed that the:said-property owped by Smt.
Annie, Premi, Smt.Isabe!!a located in Edakochi Village of Kochi Corporation
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was 2.0. However as per general provisions of Kerala Bmid?ng Rules the
aliowed FAR was 1.5 for resmienﬁa! purposes.

In having taken note of the_ab_nve with reference to the restiictions
imposed by CRZ Nofification 1991 in having fimited the permissible
FSI/FAR in GRZ areas to the level of general.and. specific provisions of the
Governmient Orders: ubiquitously and without any’ Prejudice it is clear that
the Kerald Bmidmg Rules, 1984 allowed FAR upto 15 and Gwemment

Accordmgly in thrs present case where the pmperty is located in
the tarmitorial Jewisdiction of Cochin Corporation, a minimum.of 25 EAR is
permissible as defined within the provisions of CRZ nictification 1951 and
2011,

Yours faithifully,
(S Sreedharan)

Secretary
Copy to:

The Managing Director, Kent Construction. Pt Btd;
Door No.53/3441, A1- 55 Kent Hail Garden, 1% anor
Stadium Link Road, Near Jawaharlat Nehrma

Intemauonai Smdlum . Palarivattam P. 0., Cochin = 682025,

This is the true copy of document
marked Exhibit Pe  referred to in
the .,Wﬂ;;;ﬁ_,__k,,
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